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TCP 535/r&BPlr{CLr/MB/i,tAH/2017

the Respondent is not a commerclally insolvent entity. Hence, not liable to be

wound up.

6. As a consequence, the "Insolvency Resolution Process" shall commence forthwith.

This is a case of "Operational Creditor", therefore, the provisions of Section 8 and

Section 9 of I&BP Code, 2016 shall be applied. The occurrence of default is

established as per foregoing paragraphs. As on date the amount in question

remained unpaid by the "Operational Debtor". The prescribed period of repayment

or raising of any objection had also lapsed. Satisfactorily, the admitted factual

positon is that there is no "Dispute" in respect of the unpaid debt.

7. Having considered the totality of the circumstances and the Application/Petition

for inltlation of Insolvency Resolution Process under the I&BP Code, 2016 and

having considered the default of the Corporate Debtor in maklng the payment as

discussed supra it is hereby pronounced that the "Moratorium" as prescribed under

section 14 ofThe Code 2016 shall come into operation. As a result, institution of

any suit or parallel proceedings before any Court of Law are prohibited. The assets

of the Debtor must not be liquidated until the Insolvency Process is completed.

However, the supply of essential goods or services to the Corporate Debtor shall

not be suspended or lnterrupted during "lvloratorium Period". This direction shall

have effect from the date of this Order till the completion of Insolvency Resolution

process.

8. The Petitioner has intimated the name of the Interim Resolution Professional as

Mr. Manish Jain, 219, President Tower, 6/2 South Tukoganj, Madhumilan Square,

Indore-452001 Registration No. IBBI/IPA-002/IP-N00047/2016/10092, email id:

manishjainandco@gmail.com.

9. Accordingly, this CP 535/I & BP/NCIT/ MAH/2017 is admitted.

10. The Insolvency Resolution Process is commenced from the date of this order.

Date | 20.07.2017.
M.K, SHRAWAT
Member (Judicial)
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